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(c) the Governor was in charge of the
proceedings until the address was complet-
ed, since, when addressing the State Legisla-
ture under Article 176, he functions as an
organ of the State Legislature. There is
no sitting of the Legislative Assembly until
after the address of the Governor is over and
the regular business of the House is taken
up. It was, therefore, open to the Governor
to conduct the proceedings in an appro-
priate manner, consistent with the dignity
and status of the House, and to take such
steps as were necessary for the maintenance
of order and decorum.
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" {{LAND FOR AGRICULTURAL PURPOSES

737. SHRI RAM SAHAI: Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Starred Ques-
tion No. 478 in the Rajya Sabha on the 11th
March, 1966, and state:

(a) the position with regard to the
giving of the remaining 4246 acres of land
out of the land made available by the
Delhi Administration in the urbanisable
limits of Dethi for agricultural purposes;
and

(b) whether this land is lying uncultivat-
ed; if so, what are the difficulties in handing
it over for cultivation 7]
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+[THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
V. C. SHUKLA): (a) and (b) Out of 4,246
acres, an area of 265 acres was either unfit
for cultivation or not accepted for cultiva-
tion by those in possession before acquisi-
tion. The remaining area of 3,981 acres
was not brought under cultivation due to

failure of rains and for lack of other means
of irrigation.}
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HIRELIGIOUS AND MORAL EDUCATION

738. SHRI RAM SAHAI: Will the
Minister of EDUCATION be pleased
to refer to the answer given to Unstarred
Question No. 391 in the Rajya Sabha on the
11th March, 1966 regarding religious educa-
tion and state:

(a) whether Government have taken any
decision so far on the report of the Com-
mittee on Religious and Moral Education;
and

(b) if not, what steps do Government
propose to take with regard to the introduc-
tion of Religious and Moral Education in
the educational institutions in the country?l

[ ] English translation.



